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Item No.10           Court No.1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.183/2025/EZ 

 
Urbashi Jena        Applicant 

 
Versus 

 
State of Odisha & Ors.       Respondent(s) 

 

Date of hearing: 16.01.2026 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 

 
Applicant:  Mr. Sankar Prasad Pani and Mr. Ashutosh Padhy, Advocates for 

the applicant (Through VC). 

 

Respondents: Mr. Varun Mishra, Advocate for respondents no.1 to 8 and Mr. 

Ambar Kumar Kar, DM, Jajpur (Through VC).  

 Ms. Papiya Banerjee Bihani, Advocate for respondent no.10 

(Through VC).  

 Mr. Apurba Ghosh, Advocate for respondent no.11.  

 Mr. Gigi C. George, Advocate for respondent no.12 (Through VC). 

 Mr. Ashok Prasad, Advocate for respondent no.13.  

 Mr. Surendra Kumar, Advocate for respondent no.14.  

 Mr. Prabhu Prasad Mohanty, Advocate for respondent no.15 

(Through VC).  

 

 ORDER 
 

1. The Tribunal by order dated 25.09.2025 had appointed the Joint 

Committee to verify the factual position and suggest appropriate remedial 

action. The Joint Committee had submitted the Preliminary Report along 

with the covering letter of the District Magistrate, Jajpur dated 

14.01.2025. 

 
2. Learned Counsel for the State submits that the final report of the 

Joint Committee will be submitted within four weeks. 

 

3. The Preliminary Report submitted by the Joint Committee 

mentions that mining beyond the depth of 6 meters has been found 

which may be due to the extraction of the black stone by several 

leaseholders operated previously. The Joint Committee will place on 

551



 

2 

 

record the material on the basis of which it has found that excavation 

beyond the depth of 6 meters was done by previously operated 

leaseholders. 

 
4. Learned Counsel appearing for the SEIAA, Odisha also submits 

that the Show Cause Notice dated 15.01.2026 has been issued to the 

Project Proponent for violation of the EC condition and two weeks’ time 

has been given to file the reply. He has also sought four weeks’ time to 

place the status/outcome on record. 

 

5. Mr. Ambar Kumar Kar, Collector & District Magistrate, Jajpur 

appearing virtually has submitted that the cost imposed by the Tribunal 

by the order dated 18.11.2025 has been deposited. He has clarified that 

he is a new Collector who has recently joined but on coming to know 

about the order of the Tribunal, he has taken prompt action and has 

forwarded the report for filing before the Tribunal. 

 

6. Learned Counsel for the Odisha State Pollution Control Board has 

submitted that the status of compliance of CTO conditions will be verified 

and the same will be placed on record. 

 

7. All other respondents whose replies awaited are granted four 

weeks’ time to file the same. 

 
8. List on 17.03.2026.  
 

 

Prakash Shrivastava, CP 
 

 
 
 

  Ishwar Singh, EM 

 
January 16th, 2026 
Original Application No.183/2025/EZ 
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